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BETWEEN ¢

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BI

L AT HYDERABAD
0.A.No,605/96 Date of Orders
Syed Hussain «s Applicant,
mD

1, Divisjonal Railway Manager, S.C,R,,’
Hyderabad (MG) Division, at Sedifbad,

2. Senior Divisional Personnel Officer
8.C.R,, Hyderabad (MG) division
at Secunderabad,

3, Divisional Commercial Mapnager, S,C.R., .
Hyderabad (MG) division, at Secunderabad,

4, Senior Div,islonal Mechanical I-:ngineer, )
(Loco) S.C.R,, Hyderabad (MG) division,
at Secunderabad, .+ Respondents,

Counsel for the Applicant es Mr,S,Lakshma
Counsel for the Respondents .s Mr N.,R.,Devraj

A -

CORAM:
HON'BIE SHRI R.RANGARAJAN : MEMBER (ADMN,)
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X Oral order as per Hon'ble Shri R.Rangaréjan, Member §Admn,) X

SNCH

13,9,96

Reddy

. Heard Mr,P.M.SrinivasaRao for Mr,S.Lakshma Refddy,

leamed counsel for the. app._l;i.i;ar_lt and Mr,N.K.Devraj,

standing counsel for the respondents,

2, .. The applicant in this OA was appointed as Y.
20,3,71.  Thereafter he progressed in his carrier an
1,1,84 he was promoted as Fireman "A"_ in the pre-rev
of R5.290-350, On periodical medical examination con

during 1986 he.was ‘declared % dically unfit for A

and fit for. C-1 category with dwaeed and a medical

was issued to that effect on 24,6,86 by the senior D

y : | D/

leamed

.C..on.

Q w,e,f,
ised _scéale
ductgd

~1 category

M@ .

ve?

certificate

/

Py

/



' c.‘2 .s

He was later absorbed as Coach Attendant on his medical
decategorisation w.,e.f, 28,8,87 under 5,5,/Purna, 1Ig is
stated that the applicant was drawin?fa basic pay of &s,1300/-
as Fireman "A", On his sbsorption as Coach Attendant in the
scale of_ pay of Rs,800-1150 his pay, was fixed at gs.11%0/-,
Later twg_stagnat;qn increments were given to him and his pay
was increased to Rs.1190/-. It is stated that 30% of the
running allowance was not added to his pay in terms ¢f para
1309 (iv) read with 1313 (2) () of I.R.E.M. at the time he
jo;ged.gstQQach‘Attendant,_,ﬁence_heﬂfiled a represeLtation
dated 8,1,96 (A-1), Bhe applicant submits. that the respondents
made hiﬁ to understand that he cannét get the pay morethan the
maximum of the pay scale in which he 1s-apéorbed. But no such
reply as_above has been eficlosed, The applicant submits that

though_he was medically decategorised due to his vislion he is

entitled for fixation of pay as per rule referred to above,
He further submits that his case is squarely covered by the
Judgement of this Tribunalxﬁa OA 310/95 dated 5.7, 96 (MS. Zama

Khan vs, C P O., S.C hailway and others),

3, Under the c;rcumstance$,as“abovg_ipiszfit cgse to
remit it back to R-1 to consider his‘represen;a;{qn at A-1
taking due note of the direction given in OA.BLO/QS disposed of
on 5,7.,96.1if the appliggnp\@g_placed in & similar situation

as the applicant in OA,310/95,.
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4, In the resuilt, the following direction is giyven -
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R—1\Sh0uld dispose of. the representat i f the. applicant
dated 8.1,96 (A-1) taking due note of the(_w in DA, 310/95

if the applicant in this OA is similarly piaced as the applicant

in OA 310/95 within a period of 4 months from the G%te of

receipt of a copy of this order,
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0.A .NO,605/96

Copy to:

1+ The Divisional Railway Manager,
South Central Railuay,Hydarabad (MG) Division,
Secumdsrabad,

2. Senior Divisionmal Parsonnsl 0Officer,
Sputh Central Railway, Hyderabad (MG) Division,
Secundsrabad,

3. Divisional Commercial Manager,
South Central Railway,
Hyderabad (MG) Division,
Sscunderabad.

4, Senior Divisional Mechanical Enginsar,
(Loco), South Central Railway,
Hyderabad (MG) Diwvisioen,

Secunderabad,

5, 0n3 copy to Mr.S.Lkshma Reddy, Advocatas,
CAT,Hyderabad,

6. Ona copy to Mr.N.R.Davraj, Sr.CGSC,
CAT,Hyderabad. -

7. One copy to Library, CAT,Hyderabad.

8. Cne duplicate COpY .
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